\'I TEM NO. 123 REG STRAR COURT. 1 SECTI ON | X
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
ClVIL APPEAL NO(s). 3204 OF 2008
BEFORE THE REGQ STRAR M K GUPTA
PANDURANG Appel I ant (s)
VERSUS

UNION OF I NDI A & ANR Respondent ( s)
(Wth prayer for interimrelief and office report)

Dat e: 07/04/2010 Thi s Appeal was called on for hearing today.
For Appell ant(s)

M. N tin Bhardwaj, Adv.

M. Venkat eswara Rao Anunol u, Adv.

For Respondent (s)
M. Shreekant N. Terdal, Adv.

UPON hearing counsel the Court nade the foll ow ng
ORDER

The | earned counsel for the appellant to file fresh

vakal at nama Wit hin a week, as prayed after obt ai ni ng " No
bj ection Certificate’ from t he previ ous counsel and to
deposi t transm ssi on char ges wi t hin four weeks, as | ast

chance, and produce the proof of the sane.

Li st again on 14.5. 2010.

(M K. GUPTA)
Regi strar

rd



